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	 pLDec151onJ 109  

Li. Jangaiah  

'Is 

The thief personnel Officer, 
0/0 the General Lianager,SC Rly, 
Personnel Branch, Rail Nilayam, 

dnrabad, 

App]thant. 

Respondent. 

Counsel for the Applicant 
-nna Rao 

Coun3el for the Respondent 	: Mr. N.R.Devaraj, Sr.CU3L. 

C OR AM 

THE HDN'BLE SHRI A.V. HARIDASAN 	MEMBER (JUDL.) 

THE HON'BLE SHRI jRi9N6tft°4: MEMBER (ADLIN.) 
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0) 
O.A. 1632/93. 	 Ot.of Decision : 5-10-94, 

ORDER 

As per Hon'b.e Shri A.lJ.Haridasan, Member (Judi.) 

After arguing the case for quite some time1 

the learned èoun sal for the Applicant sought permission 

towithdraw this application with liberty 	either to 
an' oa4' 

take up the matter epartmental1y or to oP—eee-rse 

the proper forum prescribed under the Indu strial JaisPuteg 

Act. Giving such liberty, the permission is granted and 
as withdrawn, 

the application is dismisseco 	aving the parties to 

bear their own costs. 

OTI~ 

. 

(R. RAPJGRRAJAN ) 
MEMBER(RDMN.) 

(A.u. HRRIDASØ 
NEIIBER(JuoLjt 

Dated : The cth Oct. 1994. 
Dictated in Open Court. 

DEPUTY REGISTRMR(J) 
To 	 - 

The Chief Personnel Officer, 
0/a the Uoneral "anager,south Central Railway, 
Personnel Branch, Rajlnjlayam, Secendlerabad. 
One copy to Mr.M.Panduranga Rao, Advocate,CAT,Hyderabad, 
One copy to fIr.N.R.Deuraj,Sr.CGSC,CAT,Hyderabad. 
One copy to Library,CAT,Ryderabad. 
One sparer.;copy. 

4- 

YLKR. 

I 	 t 



• 
Typed by 	 Compared by •. 
Checked by - 	 Approved by 

IN THE CENTR\L D11INISTR!,TIUE T}L 
HYOERAaD SENCH HYDEFBbfl' 

"S 

p.- 

THE HONtBLE MR.R.v.HRIo,sN 	MEIIBER(J) 

at 

I,  
AND 

THE HBN'3LE PJPA .S!oanu 	MEM3R(t) 

Oated:  

DFLQ.73UOGMENT.— 

fl.PJtrP1C-tJNC• 

D.A.NO. 16,37  
T. A.JLg-- 	 ' (tiTP-: N3 

Admited and Intarim Oirtions 
Issued 

Allows - 

Disposed of with Directions. 

Dismissed. D'T wit 
Di 	QePaul.t. 

Re ed. 
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